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BEFORE HON'BLE THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE, BENCH AT PUNE

ORIGINAL APPLICATION NO. 34 OF 2023 (WZ)

Sandeep Prakash Parkar & Anr. .... Applicant

T S
WAL
7

Araa Gr. Mumbai ) Versus

Fag. No 121784

4
& f
J

AFFIDAVIT IN REPLY BEHALF OF RESPONDENT NO. 3 & 4

I, Sachin D. Varise Age - 43 Years ; Occupation - Service working as Dy.
Superintendent Of Garden; Indian Inhabitant, having its office at E ward
Office Building, Office No. 51, 3 Floor, Shaikh Haffizuddin Marg, Byculla
(West), Mumbai 400008; do hereby state on solemn affirmation on behalf of

Respondent No. 3 & 4 is as under:-

1. This application has been filed with the prayer that direction be issued

to the Project Proponents i.e. Respondent Nos. 5 & 6 to create an open
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space of 39,775 sq. meters at the ground level out of total open space of
67,338 sq. meters, details of which are mentioned under Sub Clause (i)
at page no. 15 of the paper book. Further, it is prayed that
environmental compensation be levied from the Project Proponents on
the basis of ‘Polluter Pays Principle’; fine should be imposed on the
Officers of Slum Rehabilitation Authority for blatant violation in
granting Occupancy Certificate.

2. I have made myself conversant with the facts of the case and am able
to depose on behalf of the Respondent No. 3 & 4. I am filing this
affidavit in reply thereto.

3. T say that, M/s. Skylark Buildcon Pvt. Ltd. vide their letter dt
29.01.2007 applied for permission for cutting/transplanting of trees
coming in the work of construction of proposed Rehab Building No. 10

& 13, D.P. Road under S.R.A. Scheme on plot bearing C.S. No 286(pt);

+ at Lower Parel having Final Plot No. 1078, Town Planning Scheme -

kla\ *
*”'baf }

,’- :‘ﬂ" 'f[& [ :
DL ?l'uar 2027 /Q' ard.
V&)

mer}- Shi;

of Mahim Division for Sai Sunder Nagar C.H.S.; Worli in G South

} I say that the Tree Authority has granted approval under number
MC/Chairman (T.AYs sanction under no. MDG/6274 dt.30.04.07,
Accordingly Supdt. The Gardens & Tree Officer issued Tree NOC Vide
no. DYSG/TA/MC/151 dated 16.05.2007. Hereto annexed and marked

as Exhibit A" is the copy of NOC.



347

11

5. T say that; M/s. Skylark Buildcon Pvt. Ltd. Vide their letter dated
23.07.2009 further applied for permission for removal of trees coming
in the proposed construction on CS. No 286(Pt) of lower Parel
Division, Final plot No. 1076, 1077 & 1078, TPS-IV Mahim of M/s. Sai
Sunder CHS in G South ward, Mumbai; The Tree Authority has
granted approval; under no. MC/Chairman (T.A)'s MDG/9585 dt.
26.11.2009, accordingly Supdt. The Gardens & Tree Officer issued Tree
NOC Vide no . DYSG/TA/MC/1210 dt 30.11.2009. Hereto annexed
and marked as Exhibit ‘B’ is the copy of NOC.

6. 1 say that, the architect of the M/s. Skylark Buildcon Pvt. Ltd. on

05.06.2023 has submitted a letter to present Respondent for getting

Part Completion tree NOC for proposed S.R. Scheme of Sai Sunder

Nagar CHS Ltd. and other Societies on plot bearing final plot No.

1076,1077,1078 of TPS-IV of Mahim Division, C.5. No 286 (pt.) & 912 of

\ Lower Parel Division and clubbed Scheme of Gomata Nagar CHS Ltd.

on plot bearing C.S. No 438_& 1/268 of Lower Parel Division & Nehru

Nagar CHS Ltd. on CS. No 268 (pt), 268(pt), 437 (pt) of Lower Pare!

BU Division and with amalgamation of proposed S.R. Scheme of
Balkrishna Gawde CHS Ltd. on plot bearing C.S. No 912 & C.S. No
286(Pt) with proposed S.R. Scheme of Mubadeveli Prabhadevi CHS
(Prop.) & 7 other Societies on plot bearing C.S. No 911 & 2A/911 of

Lower Parel Division in G/S Ward. Hereto annexed and marked as



Exhibit ‘C’ is the copy of application filed by the architect M/s.
Skylark Buildcon Pvt. Ltd.

7. 1 say that the application was received on 05.06.2023 through their
architect from M/s. Skylark Buildcon Pvt. Ltd was processed.
Thereafter the site was visited by the officer of the present Respondent
along with the representative of the architect on 13.07.2023. During
the inspection it is observed that as per the area calculation submitted
by the architect, a total 194 number trees are required to be planted on
the site. Further it is observed that the M/s. Skylark Buildcon Pvt. Ltd.
has planted 206 trees on the site. However the deposit amount of Rs.
1,82,000/- has been forfeited for non survival of Transplanted trees
and not planting of new trees within stipulated time period. Hereto
annexed and marked as Exhibit "D’ is the copy of the inspection report

along with approval to forfeit the deposit amount.

« 1 say that, the Part Plantation Completion Certificate has been issued

}0 applicant vide letter Dy Sg/C/24/0C Dated 24.07.2023. Hereto

Q- i.;‘énnexed and marked as Exhibit 'E’ is the copy of Part Plantation

’ Completion Certificate.

9. The Respondents submits that the present respondents will abide by
any directions of this Hon'ble Tribunal.

10. This Respondent craves leave to add, alter or amend the aforesaid

averments as and when necessary.
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01/09/2023

Mumbai /
Resgondent 3 & 4

Advocate for Respondent 3 & 4

VERIFICATION

I, Sachin D. Varise Age - 43 Years ; Occupation - Service working as Dy.
Superintendent Of Garden; Indian Inhabitant, having its office at E ward
Office Building, Office No. 51, 3rd Floor, Shaikh Haffizuddin Marg,
Byculla (West), Mumbai 400008; do hereby state on oath on behalf of
Respondent No. 3 & 4 that, the contents of this Affidavit in Reply are
true and correct and explained it to me in vernacular language and

same is true and correct to the best of my own knowledge and belief.

Solemnly affirmed at Mumbai )

A

! This 01¢.§<3 day of September 2023 )

O

Identified & Explained By B E FO R E M E

¢ G. H. SHUKLA,
NOTARY GREATER MUMBA! !
Jugdamba Bhavan, Ground Flaet.
Genpatrao Kadam Marg
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Office of the Supdt .of Gardens e
Veermata Jijabai Bhosale Udyan, '
- Dr. Ambedkar Road Byculla(East),
Mumbai-4{ 027.
No.DYSG/TAlr7¢/ [BY
. Date_ fe,l.s_fa_?;_
ol Shoglok Sutl s Lotly i Etorrives
S & Y0? Sapey Hviaye
SHE I, oF 4V o A& . %’}/
CATIB I o W3 ra s g A OV
TN S IPOSE

Sub Permission for:cmuvn!ﬁemnvawgm.spl
" oftress COMig 2 ATR Grastrpefion S
- Lebd Sraf AN LG 2~ AP Mv:a-f(éf' Vo
® . : }fﬂéﬂ’fc m{?ji? Jecyng c:.—.rrw.?ﬂ@f- Codier
o > d
’ Nyl {wnf
Rel: 1) Ym:rpmpusaldt. i o5

%) e,
M.CJChairman (TA) s sanetion o under no.
mp4] 620 dt. 422,

4

Sir/Madam,

© With referennetoabuve:t:sbmﬁifmmatwmmqumformw}
of trees coming in the wotk of proposed development has been considered
by the Tree Authority under section 8(3) of The Maharashtra (Urban Areas)
Protection & Preservation "of Trees Act 1975, as modified upto 9th Jupe
2004, The ss:ou for cutting of .95 trees (bearing tree Sr.Ne.
6. 2 pﬂ"

o = —= -
‘ and&ansplantmgcf [ um{bearmgtrteSrNo _i) —

=

— ' ~3- is given by ﬂm—'-kao—A.thle
? i ‘ - —AMMC/Chaieman, Tree
Auﬂaunty‘sﬂamﬁanﬂa. f‘?ﬂii’”y“ dt. =7 'Er

. The remaining ay meannma&ﬂmff"ffﬁ’f
g 1o /1) - 0’ § E—————

e

3

should be reiamed as it is.

As per the provision under 2ection 8(3)a) ofﬂw said Act, you are
hereby dirceted that po tree shall be cut/iransplanted until fifteen days (15)
after the permission is'given by the Tree Authority.

As shown by you in the plan in yellow colowur, you are directed to
plant ©4  trees in the said property within 30 days in accordance with the ]
pravision under section 8(5) of the said Act and intimate 1o the Tres Officer
abotut the action taken thereto.

- 2- -

.,
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memwhhmmmmundu ml](l)ofthg
mdAcgywmhuebthylmﬁmquhmem of ukes as per -
themofﬁnTmehnmﬁtyminopmspamm&)mﬁerwo
sqoir. and in R.G.Area Five(5} trees per 100 squr, and care should be
mkmmﬁnmmmlymdgmamﬁwmemomwm
memﬁnmof&aeMMmaxmﬂnﬁwapmddZym

As per provision under section 19(b), ycumdirectedboblamthe,
N.O.C. of the Tree Officer foor planting of trees in open spaces esjwell as in

R.G.AmasperthcnmnfTﬁeAnﬁontybeﬁmgemngwcummf
completion certificate of the newly coastructed building,

YmMmumdbmmheptmmmdﬁmofm of
The Maharsshtra (Uben Arcas) Protection & Preservation of Trees Act
1975, as modified oa 9th June 2004, |

21(1)Whoemfeﬂsmyupcmmmmbefelled.m
contraventians of the provisions of the Act or without reasonsble
excuse fails to comply with any order fssoed or condition imposed by
the Tree Officer or the Tree Authority or voluntasily obstructs any
member of the Trée Anthority or the Tree Officer or sty Officers and
Servants subordinate o hito in the discharge of thelr functions under
tﬁsAa,dnﬂ;mémwmhepnﬂMwhthﬁneofnot]es;
than one thonsand which may extend upto five thonsand rupess

for every offence and also with impcisonment for a term of not fess
than one week, which may extent upto one year. |

(2} Th&ﬂmgumnh;dmgufmhmwm&amm of
tbeTmAuhodty:hllmmueanpuatcoﬂ'mce '

Thusiogyown. | |
: oo menithﬁxlly
L >
. -:’. ’ é&dﬁﬂﬁ

&Tmﬁfﬁm—"?l‘




V verna 2 J 1} aba.t Bhoséie Udyan“

o « ' DriAmbedkar Road‘BycuIla{East‘ _
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Suo ‘Per nissiodt for remos val/removal by: traﬂsplantmg _
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Ref: 1) Your proposal dt.. % 2 20 “9 |
. *2) Tree Aufhority's Resolution \Io

/M, C/Chairmdn { Uree Author :
No MO G v ERE -2

SIIfI‘JI&dELH]

“With reference to abo it is to inform that. YOUE. request,__or‘ —emoval of
trees coming: in-the worle of sremesed dex velopment has been cornsidered by the
Tree Authority under saction 3(2) of The Maherashtrs (Uih '?}due@s) ‘Protection
& Preservition of Trees A.t 1975 d: modificd upto 9th Joret 2004 The
permission for cutting of > trees (bearing tres S N:};.- Sy AR g s
Rt 2R TE 20 2o T Ee 34 PR : i ;'—-:——~—‘-,r:--

97 ees (bea ing tree 3r,Mp. (2 Ta /A, 27 <"”~~«""‘"

i
.
§
i
i
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T et . )it given by‘-thg.' Trgé‘ :
Resalutzon No.— - e -——-—-—;M C /Chalrman;-"-ﬁe ; Fity'
No. '"1'14‘7‘ 9-5‘3-5‘ dt -?(' 74 ‘54;-.9 RS g , T

The ° remaining 07 trees ('beanng tree Sr. NO M—V T

- . 4_._"__ . . - S . R ) T

_———
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As per the prdvac.un under sccnon 3(3)(a) of the gaid Act "ou ale ‘*1,,1 =b y
fed thaL zo tree shall b got/transplanted unti]
sion is gtven by the Tres Authority:

ou are directed to pla, «
=50 dance wltu the provlsm'

S trees in the said property wi hm 30 da}s in
m E.l SEChUP Frs'} R ‘; i 1 \H-"‘E"“f-

. 3
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' | oz Oo:p'-xres]:lwa' :—fﬂg Read,
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o 21(1) “Whoever Fells any tre
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Aﬂm" ‘*'ev msz&. nLrlbeT of treeb a3, pe _j;hg,i;j’ 2

en- snaf*r:s twor (7) I.fef.,t;- pe __‘10{} sq' iy,

?ort; 10 the Tree Ofﬁu&i about ‘r_ s conc‘e,mQ
pesiod of j y281s.

wdr section 19( (b), you ate directed to obtain the N3O
g of trees in-open spaces as well as in R.G.Arcaas
thority befure gefting Dccu;)nnnri / compwaou'

per fhe nei"ﬁis' ]
cemﬁcate offhc new];y ;:eusitmoted building.

< X our attention is kmdly drawn to the provisions ‘under section of 21 of The

Maharashtsa '(Ukban Areas) }?rgteutl
mod;ﬁedo Sth Iun= 2604 . . _
Or. Vauses sy -tree to be f‘,lled 11: dontraventions of
ot or without reasonable excuse fails to comply with-
'nd*‘aon 1mposad: by-! the Tree Officer .or the Tree
utho_nty or volmitanix‘obsh-ucta zny member of the Tree Authority or the:
Tee Oﬁc&r or any Ofﬁcers and Servants subordinats to him in the
' e /6f their func fiong under this At shall, on convestion, be
,p‘u‘ms.aed with the fine of not less than ooz thousand rupees which 1"[1’&1_;1‘

" extend. upto five- ﬂmus;nd mpaés for every offence-and alsc with

i xmpmsonment fo; :..T.B‘I'm of nor jeus *han one-week, which may extent upto

tha prowsmns of the:
_-.‘:;axky ‘order. 1ssued or

smg oi' felhng ofieach tree without the pennission of £ the

{2 felling o cay
rate offence.

S T:eéAuthonty snali censhtutb & oepa
As pes: direction of the Tree Authol ty, you are mreb,r diract =¢ ro submit
the ph@to aphs taken. whue tramsplanting. of tees and the CD. of the

A tramp“lan Atioh nf‘the :..["‘eb, so as to ensure proper transplm_tat.op of the traes.

":_Thankms you. o »
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Supdt.of Gardens
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-‘To,

Dy. Superintendent of Garden,

SANJAY NEVE & ASSOClATES

Zone—Il, Garden Department,
‘E’ Ward, Byculla, Mumbai.

ﬁﬁél}ﬁf’ - L

Architect

302, Qomkareswar, Linking Road, Behind Kanderpada Talav, Dahisar (West), Mumbai - 400 068.
Fax : 022-28956052 Office : 022-28903656 Mob. : 09821025966 » Email : arch. neve@gmau com

Date: 05/06/2023

Sub: Application for Part Completion of Tree NOC for proposed S. R. Scheme of Sai Sunder
Nagar CHS Ltd. & other Societies on plot bearing F. P. No. 1076, 1077, 1078 of TPS - [V
of Mahim Division, C. S. No. 286 (pt.) & 912 of Ldwer Parel Division and clubbed scheme
of Gomata Nagar CHS Ltd. on plot bearing C. S. No. 438 & 1/268 of Lower Parel Division
& Nehru Nagar CHS {td. on C. S. No. 268 (pt.), 280 (pt.), 437 (pt.) of Lower Parel Division
and with amalgamation of proposed S. R. Scheme of Balkrishna Gawade CHS Ltd. on plot
bearing C. S. No. 912 & C. S. No. 286 (pt.) with proposed S. R. Scheme of Mubadeveli
Prabhadevi CHS (Prop.) & 7 other Societies on plot bearing C. S. No. 911 & 2A/911 of
Lower Parel Division, in G/S Ward.

Ref: DYSG/TA/ML/1210 dated 30/11/2009.

Dear Sir,

With reference to the above mentioned property, we are requesting for tree final NOC,
earlier we obtained tree cutting and transplanting NOC as per mentioned above. The copy of the
same is atfached herewith. The tree requirements are calculated in following table:

Plantation of tree with respect to plot area: -

Sr. No. Description Area in Remarks
Sq.Mts.
1) | Plotarea 25831.57 -
2) | Plinth area 16178.30 | Sale Building 9853.07 Sq.Mts.
Rehab Building No. | 453.43 Sq.Mts.
Rehab Building No. 2 447.32 Sq.Mts. ;
Rehab Building No. 3 441.88 S5q.Mts.
Rehab Building No. 4 665.45 Sq.Mts,
Rehab Building No. 5 387.20 Sq.Mts.
Rehab Building No. 6 434.03 Sq.Mts.
Rehab Building No. 7 335.64 SqMts.
I Rehab Building No. 8 406.02 Sq.Mts.
I Rehab Building No. 9 485.50 Sq.Mts.
Rehab Building No. 10 406.02 Sq.Mts.
Rehab Building No. 1 357.83 $q.Mts.
Rehab Building No. 12 357.83 Sq.Mts.
' Rehab Building No. 13 273.88 Sq.Mis.
| Rehab Building No. 14 462.15 Sq.Mits. |
I Receiving Station 322.05 Sq.Mits. ;
(1.7G. Tank 89.00 Sq.Mts.
X)) Arca under Interna: 564 .88 --
| Road ' o

2 G MEVEDNCUMENTY ETTERS & FS20RTNSAL
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@ SANJAY NEVE & ASSOCIATES

| 4 |PavedR.G. 2454.52
5 Balance open space 6633.87 | 6633.87/100 x 2 = 132.68 Say 133.
|6 Total tree plant 133 Nos.

Plantation of trees with respect to cutting of trees:

Sr. Description Calculation of
No. J trees

1) | Total trees allowed to cutting as per permission 19 Nos.
2)jTrees to be planted as per cut trees (19 nos. X 2) 38 Nos.

3) } Total trees to be planted 38 Nos. J

Now my client has planted 206 Nos. of trees as per Norms of Tree Authority. We enclosed
the photographs of the same for your kind consideration please.

You are requested to grant us Part Tree Completion as early as possible.
Thanking you,

Yours faithfully,

S.NEVE.
Architect.

Encl:

CC Copy of All Building,.
Photographs of newly planted trees.
Old tree permissions.

Appointment |etter of Architect.

el NS

302, Oomkareswar, Linking Road, Behind Kanderpada Talav, Dahisar (West}, Mumbai - 400 068.
Fax : 022-28058052 Office : 022-28803656 Mob. : 09821025966 » Email : arch.neve @ gmail.com



CIN : U45202MH2010PTC206561

® To, Date:24/12/2019

Shri. Sanjay 5. Neve
~Architect

Sanjay Neve & Associates

302, Oomkareshwar,

Linking Road,

Dahisar (West),

Mumbai -400 068.

Phone: +91 9821025966

Sub: Appointment of Architect for proposed Redevelopment Scheme

on plot bearing.
1. C.Sno.286(pt},911,1/911,2/911, 2A/911 3/911 AND 912 {(PT) of

Lower Parel Division & F.P.NO
1044,1045,1047,1072,1076,1077& 1078 of TPS-I¥.Mahim
Division of “ Sai Sunder CHS (prop.)” at Dr.Annie Besant Road
Prabhadevi, Mumbai -400 025.
2. C.SNo438and C.SNo.268 (pt.),286 (pt) and 437 (pt.)of
Lower Parel Division, for Gomata CHS (prop.}and Nehru Nagar

CHS (prop.)respectively.

Dear Sir,

I/We hereby engage/ appoint you as my/our Architect for the above-mentioned
work on following terms and conditions:-

1. Scope of Work: To prepare submission drawings.in manual and pre DCR
format in co-ordination with the Client and Design Architect as & when he is
appointed for their project and to be submitted to respective department to
obtain the necessary approvals to obtain municipal approvais on my/our behalf
by liaison with authorities for approval, to recommend appointing of structural
consultants, service consultants, plumber and site supervisor/ clerk of work in

" consultation with us at our separate cost, periodical inspection and report of the

progress or work periodically atyour discretion as per exigencies, co-ordinat_i_c_)n
TRUE coPy with consultants appointed by Clients and providing them requisite d //Eﬁ;\\‘\\ .

s “\‘\-HE-"”M“'\},\ h
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Ymi‘:aﬁ drawmg etc 1ssumg the compietlon certificate based on the cert A s, QE ﬁtﬁé ::m“ \
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ser\nce consu]rarrs al




_.--.Cfontfnuat§0n Sheet.

submitting the same to authorities ‘and  to obtdin = Occupation
permission/Building Completion Certificate from authorities. To supply 3 sets of
drawing to Client apart from required for submission at each stage. To provide

Information regarding premium, ASR/ Non ASR , RERA carpet , BUA /FSI

statement for RERA.

S . For Day to day supervision 1/We appoint qualified licensed site supervisor
H during execution of entire work.

3. Reporting and reviewing project status:

On accepting the offer, the Architect would be submitting a tentative approval
programme covering full scope of work in consuitation with Client. To submit
weekly updates. Giving expert technical advice/ opinion from the point of view
of applicability/ interpretation of Development Control Regulations and related
policies of Government, Municipal and other local authorities. To attain

fortnightly meeting with Client or whenever need arises

4, [/We agree to abide by all the conditions subject to which approvals are
granted. You will not be responsible for any infringement of the same. On
noticing any infringement of conditions or regulation you shall have the right to
stop the work to which we shall abide forthwith.

5. IfI/We do any wark departmentally by our supply and purchase of the material.
I/we shall be solely responsible for use of proper material and workmanship
and you shall have zil the rights given to an architect under the building

contract, on the work.

6. A separate letter is issued to you stating professional fees payable, mode of
pament shall be in accordance with the norms of PEATA.

7. The fees do not include obtaining any N.0.C./s from other departments or
authorities, preparing perspectives, models, brochures etc.

8. You will not have the right to alter / amend/ amend and design/ drawing with
~ out our approvals in writing which entails any financial implications.




VA ~ Continuation Sheet... .

/ Q 9. STANDARD CONTRACT CONDITIONS

A TIME:
The Consultantshall perform basic & additional Services as expeditiously as
is consistent with current standards of professional skills and care. A
mutually acceptable schedule shall be established and except for reasonable
cause shall not be exceeded by the Architect. Time is the essence of this

Contract.

B Suspension or termination

This agreement may be terminated by either party upon thirty (30} days
written notice.ln case of suspension or abandonment of the project due to
causes beyond the control of Client and it appearing that there is no
possibility of resumption of work within a reasonable period, then and in
that event this work order may be terminated by Client giving one months
naotice to the Consultant after paying the Consultant the fees due to them at
that stage.Upon such termination, all data, plans, reports, summaries and
other information, documents and materials as may have been accamulated
by Consultant in performing this Work Order shall become the property of
and shall be delivered to Client.

C Default of the Consultant

If in the opinion of the Client, the Consultant is in gross defauit for any
breach or breaches in terms of this contract and the Consultant is will fully
or otherwise neglecting or unable to repair or remedy the situation
satisfactory within seven days from receipt of the notice in writing from the
Client, then in such a case the Client, notwithstanding any previous waiver,
shall appoint any other agency or agencies or employ his own workman to
augment/supplement the work of the. consultant to such extent as
determined by the Client at the entire cost of the Consultant and cause the
said breaches rectified/remedied.

D Extent of agreement
This agreement represents the entire and integrated agreement between
Client and the Architect and superseded all other agreement written. This

__agreement may be amended only by written instrument signed by both
O X X\Client and Architect. -

itration
¥hy disputes or difference arise between the Owner/Client in relation to
H Contract under Conditions of Engagement, the same shall be referred to




- award of the Arbitrator shall be final and binding on the Architect and his
Client.

F Indemnity
The Consultant shall indemnify CLIENT against any claim arising due to
patent/ copyrights violation for any item supplied &/or executed by you
under this order.

G Non- Warranty
The Consultant agree to perform his services in accordance with generally
accepted professional practices using available published codes, but makes
no warranty either expressed or implied.

H Performance Diligence:

i

The Consultantwill exercise all reasonable skills, care and diligence in the
discharge of services under the scope of this contract.

1 Confidentiality

You shall treat all documents, specifications, drawings and contents therein
as private and confidential.

We hope that the above terms and conditions are comfortable and acceptable to you.
You are requested to sign the duplicate copy of this work order including all pages as a
token of your acceptance.

Thanking You, - @ .
: : Tk COPY

SANJAY NEVE
Architect

-

M/s Skylark Buildcon pvt.Ltd Sanjay Neve & Associates ———

waerkmgM
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BRIHANMUMBAI MUNICIPAL CORPORATION =S¢
TREE AUTHORITY >b 0O

1

1. Propesal for |Approval for granting part tree NOC i

remarks :

Name of the Application for Part Completion of Tree NOC for proposed S.R. Scheme of
proposed Sai Sunder Nagar CHS Limited and other Societies on plot bearing F.P. No.
1076, 1077, 1078, of T.P.S. IV of Mahim Division, C.8. No. 286 (part) and
912 of Lower Parel Division with Amalgamation of proposed SR Scheme of
Balkrishna Gawade CHS on plot bearing C.S. No. 912 and 286 (part) and
proposed S. R. Scheme of Mumbadevi Prabhadevi CHS (proposed) and 7
other societies on plot bearing C.S. No. 911 & 2A/911 of Lower Parel

=

Division in G/S Ward.
3. |Date of Completion of :17.07.2023 '
Shertfalls ,
4. | Date of Inspection 13.07.2023 |
5. (Observation :

I. |Whether earlier NOC from Tree Authority r 1. DYSG/TA/MC/151 dt 16/05/07

is taken 2. DYSG/TA/MC/1210 dt 30/11/09

1} |If taken

a) Nos of trees permitted to cut : 19 Nos
b) Nos of trees permitted to transplant ): 07 Nos
¢) Nos, Of trees permitted to retained : 09 Nos

d) Nos. Of trees directed to plant : 38 Nos
| I | Area Statement for plantation of trees

a. Open space Nos of trees required as per norms

6633.87 Sq.m ' 133 Nos
b. Recreation Ground Nos of trees required as per norms
v a) Nos, of existing old trees : 04 Nos. + 05 Nos. of trees (Self grown trees)
b) Nos. Of newly planted trees : 206 Nos
¢) total nos of trees on plot / site 1215 Nos J

ce along with the representative of the architect

;hg ged Galculatiop sybmitted by the architect, 133 nos of trees are
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r~ uired to be planted on the site. 38 nos of trees to be planted as per the permission granted(:g:v'w?

L cutting of 19 nos of trees. Also 14 nos of tree to be planted against the non survival of 7 nos of
transplanted trees and 10 trees against the non survival of 05 nos of retained trees,: .Inall 133 + 38
+ 14 +10 = 195 Nos. Of trees. |

In this ﬁroposal as stated by the architect only a part of the overall layout is considered for tree
NOC i.e 25,831 sq.m. presently the remaining portion of the layout is encumbered and there is no
scope of plantation at this stage. Further plantation will be possible only after the further
develdpment of the layout as proposed by the developer. Hence in this proposal the new plantation
is considered only for the open space available in developed layout of 25,831 sq.m.

The applicant has planted 206 nos of trees as per the area statement submitted and other
compensatory plantation. Hence Supdt. Of Gardens and Tree Officer’s approval is requested to
forfeit the deposit amounting to ¥ 74,000/~ paid against transplantation, for non survival of 07 nos.
of transplanted trees and to forfeit of deposit for not doing compensétory plantation in stipulated
time period, in lieu of cutting of trees amounting to ¥ 1,08,000/- i.e. Total Z 1,82,000/- and to issue
part tree NOC for above mentioned project.

If approved, part tree NOC will be issued please,

Submitted please,
{ 2
3\ L3 jaipI3 T#
J.T.0 ‘GS Ward’ AS.G ‘GS{Ward’ :8.G (Z-I)
B
Sup(;f.« 1:'I|Gardens

&
Tree Officer
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BRIHANMUMBAI MUNICIPAL CORPORATION ,
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Office of the Supdt .of Gardens
Veermata Jijabai Bhosale Udyan,
Penguin Building , 2™ Floor
Dr.Ambedkar Road, Byculla (East),
Mumbai-400 027.

To,

M/s. Skylark Buildcon Pvt Ltd, 8.6/ 2.4 « A — .
64-B, 402 , Sagar Avenue , 5" floor , w" wm b Y e
Junction of S.V.Road & Lallubhai Park Road, Datp;- 'o? . 3 _
Andheri (W), Mumbai- 400058

Sub :- Part completion of tree plantation for the proposed S.R.Scheme of Sai Sunder Nagar CHS Ltd
& Other Societies on plot bearing F.P.no. 1076, 1077, 1078 of TPS-IV of Mahim Div,C.S.no.
286 (pt) & 912 of Lower Parel Div. with amalgamation of proposed S.R.Scheme of Balkrisha
Gawade CHS Ltd on plot bearing C.S. n0.912 & C.S.no. 286(pt) and proposed S.R.Scheme of
Mumbadevi Prabhadevi CHS (prop) & 7 other societies on plot bearing C.S.no. 911 & 2A/ 911
of Lower Parel Div in 'G/South’ ward

Ref:- 1.DySG /TA/MC/ 151 dt. 16.05.2007.
2. DySG /TA/MC/ 1210 dt. 30.11.2009

Please refer to your Architect M/s.Sanjay Neve & Associates letter no. Nil dt 05.06.2023&
17.07.2023 on the above cited subject.

It is to certify that 206 (Two hundred Six) nos. of trees have been planted as per the norms in the said
property.

Further in accordance with the provision under section 11 (1) of the Maharashtra (Urban Areas)
Protection & Preservation of Tree Act 1975 . You are hereby directed to take utmost care of the newly
planted trees. So that the these grow property along with 09 (Nine) numbers of existing old trees and give a
report to the Tree Officer about the condition of these trees once in a three months for a period of 07 years.

You are further directed “that, while handing over the said property to owner /Society or authorized
person, all the trees as mentioned above existing on the site also should be handover to them with tree

inventory & proper record with due acknowledgment from them.

You are directed to obtain Tree N.O.C. at the time of commencement of further development of
remaining plot and plant requisite number of trees as per provision of Maharashtra (Urban Areas) Protection
& Preservation of Tree Act 1975 (Modified upto 2021 ) and as per norms of Tree Authority .

Thanking you .
Yours faithfully,

(21

Supdt. Of Gardens

& Tree Officer
Asstt. Comm.'G/South' ward
Sir, %
For information please.
Supdt. a{(,i;%s
& Tree Officer
M/s.Sanjay Neve & Associates (]9 :
302, Oomkareswar , Linking road, o o/*\
behind Kanderpada Talav , Dahisar (W) \ S
Mumbai - 400068 oM Supdt. O%a?—ﬁens -
& Tree Officer :

, T3
Dy. Superintendent of
07("' fmrda, (F IT -



BEFORE THE HON'BLE
NATIONAL GREEN TRIBUNAL
WESTERN ZONE, BENCH AT
PUNE
ORIGINAL APPLICATION NO. 34 OF
2023 (WZ)

Sandeep Prakash Parkar& Anr.
..Applicant
Versus
Member of Secretary, SEIAA Envt.
Dept., & Ors. ..Respondents

Affidavit In Reply Behalf of
Respondent No.3 & 4
Dated: 01* September 2023,

Shri. Sunil Sonawane & Ors
Advocate for Applicant/Respondents
Legal Department, Municipal
Corpn.Of Greater Mumbai,
Mahapalika Marg, Fort, Mumbai -
400 001.



